173 &9 L. A, Nﬂiﬂ and
Motion for Admt,

coming to an end. Each lotter takes over &
week,

MR, SPEAKER : Iam not allowing it

SHRI PILOO MODY : From the begin-
ning of the Session I have been trying to
introduce a subject for a call-attention.
Finally 1 have been informed by your office
that because ten or twelve questions have been
asked of which only one came up for orsi
reply for that reason it cannot be admitted.
I do not think it is an adequate reason for
refusing call-attention. 1 am not interested
in unstarred replies that may be given:a
bunch of half-truth is contained in written
rephes to questions, This 1s a very important
matter that must be discussed in the House...

MR, SPEAKER :
seat,

Pleasc resume your

SHRI PILOO MODY : ...regarding the
monumental lraud committed by the Food
Corporation of India, particulacly at a time
when we are likely to be short of food
supplies, I cannot understand the mentality
of the House if it cannot discuss a subject like
this at a time like this,

MR. SPEAKER : Dinen Bhatta-
charya.

Mr,

SHR! S. M. BANERJEE : My hon,
fiiend, Shri H. N. Mukerjee, has already
pointed out the situation that is obtaining in
the Calcutta Reserve Bank of India, We have
received a telegram ; the entire economic life
of Calcutta and also of other places in West
Bengal is affected seriously...

MR. SPEAKER : It is already before

ymn

SHR! S. M. BANERJER : The strike
may spread to other States also, You can
keep the adjournment motion pending, If we
are not satisfied after hoaring the statement,
kisdly admit that,

MR, SPEAKER : You owmst be reasonas

My, Dok MM‘.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

DEMANDS OF EMPLOYBES OF RESERVE
BANK OF INDIA, CALCUTTA AND
GOVERNMENT'S REACTION
THERETO

SHRI DINEN BHATTACHARYYA
(Serampore) : I call the attention of the
hon, Minister of Finance to the following
matter of urgent public importance and request
that he may make a statement thereon :

“Demands of the employees of Reserve
Bank of India, Calcutta, and the reaction
of the Government in regard thercto,™

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. K.
GANESH) : Mr. Speaker, Sir, The Rescrve
Bank of India, after a review of the work in
the Department of Non-banking Companics
at Calcutta converted a femporary post of 2
record clerk in that Department to that of &
Daftry with effect from 29.7.1972, The
Class 1V (Subordinate Staff) Union of the
Calcutta office of the Reserve Bank of India
wanted that the post of the record clerk in the
Department of Non-banking Companies should
be restored. The Reserve Bank of India
could not agree to this for the reason that the
downgrading of the post was done after &
review of the worklosd m the Non-banking
Companies Department by its Inspection
Wing.

Class IV  (Subordinate Staff) of the
Calcutta office of the Reserve Bask of Indir
have started an agitation from Tth Auguit,
1972 as a protest against the action of the
Resorve Bank of India Since 7th August,
1972 the Class IV staff have been atstaining
themselves from work for varying periods
from 1 to 4 hrs, and the work relating to the
bringing out treasurs, files etc was Hot being
attended to, As a result of the agitation the
clearing had to be susponded in the Bank
from the 10th August, 1972, causing incoa-
venience to trade and commerce in Caloutta,

Sopior officials of Reserve Bank of India
finve been holding discussions with the Walon,
In the presence of the Contenl  Indissiriy)
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Pelition Machinery as well as the West
Poogal suthorities,  Negotiations are stil
contianityg with & view to resalve the dispute,
and It is hoped that an amicable settiement
will be reached shortly,

SHRI DINEN BHATTACHARYYA :
First of all, 1 want to express my resentment
st the way the question has been deait with
by the Ministet, Only a fow minutes ago,
Mr. Chavan, the Finance Minister, was here
and be did not feel it necessary at least to be
present at the time when his State Minister

teplies 0 the question

The issue is mnot only concerning
Calcutta, Already the situation has reached
siuch an extent that all transactions have
almost coslapsed or reached a ocollapsing
condition,

Tt is also & fact that from the very state-
ment of the Minister it appears that one
employee was degraded, demoted or down-
graded, whatever you may say. My first
question i3 this. In this Bank thereis a
pecognised Union and other Unions are also
there, But on this issue, all the Unions have
‘been united and are supporting the cause of
the Class 1V employees Taking this action
is nothing dut a punishment. If you demote
an employee, it 18 & sort of punishment. 1If
you downgrade an employee, it 1s also a
punishment. ¥ want to xnow whether before
taking this action, the management there had
any oonsultation with the Unions there,
whether recognised or non-recognised.

This is not the only guestion.  Sometime
ago, this House discussed about cortain issues
jn the Rescrve Bank, Bombay unit, There
was alio the sams type of attitude usnally
shown by the management,” My point is this,
Becauge of the pigheaded nature of the
management there in Caloutts, this situation
s been created. Here [ can mention also
that the Seorctary of the All Indis Bank
Buoployess’ Amsociation, West Beogal Come
mitton, Mr. Sushir Ghosh, has come forwaed
with » statement that the menagement there
oo Iy creatinga deadiook %0 thas tho situs-
slon may be seftled in the near future ~for
what sessond, I 40 not know, Buot the
Mm had conie from & very respomsible

Fho West Bongal Governtoint have  takes
foiintive %0’ |

e opitle the whiver add Dir,

l
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Gopal Das Nug, as it has come in the papers,
bas suggested some messures. He suggidind
the maintenance of status quo ante, so that
in the mesntime the employees and maige.
ment can discuss the matter in & coof atmos~
phere a3 to what is 10 be done for the future,
Does the Minister know that a positive
suggestion was given by the Labour Minister
of West Bengal to the management which was
agreed to by the employees, but to which the
management did not agree? That is why
the impasse has been created. In a cursory
way he said, negotiations are going on. Every
time we hear such sort of replies. I want to
know whather the Minister himself will
intervene in the matter, Will he see that
such a situation does not arise in Calcutta
and other places in future ? For a very
trifting matter, the situation becomes worse,
the situation becomes complicated to such an
extent that neither the management nor the
employees want to come to a8 scttiement.

Will he say that the management not only
in Calcutta, but 1 all the cther Centres, do
not behave in this way, where unnecessatily
the employees are bound to resort to strike as
the last weapon, This s my last submission
I hope the hon. Mmnuster will give proper
replies to my questions,

SHRI H. N, MUKERJEE (Calcutta North-
East) : Before the reply comes, may we
know your decision on the point of decorum
that he raised ? Mr. Chavan the Finance
Minister was here, without an apology to the
House ho walked out immediately after the
Question Hour. This House should not be
treated with this kind of disrespect by
Minister after Minister. The Prime Minister
is hardly present here. The Home Minister
did not come ; Mr. Pant may be quite capa-
ble snough to do the work ; that is & different
matter. Mr. Chavan was here when the
quéstion concerning the Reserve Bank of India
came up,

MR. SPEAKER : Whesever such quese
tions were raised a number of times befors,
the :vlew wis, the Minister of State is there
and it is cqually good...

THE MINSSTER OF PARLIAMEN,
mm:*mwm”’“ 0
Tmm are some” Bbipbitane &6 ‘

¥, -
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SHRI DINEN BHATTACHARYYA :

You come to Calcutta and see the situation.

Do you know how serious the situation is ?

SHRI K. R. GANESH: The Finance
Minister has to meet a delegation which has
come from the World Bank. The hon,
Member is aware that I have bheen handling
every strike, share the concern expressed by
the hon. Member. He said that the strike
at Calcutta has created a situation in which
normel trade and commerce in Calcutta
stands paralysed. May I know what is the
issue on which the strike has taken place ?
I want to put these things very squarely before
the honourable House, We have a responsi-
bility to the industrial working class, Like-
wise they have a responsibility which they
have to discharge. I would have expected
him to frame his question in a different form.
But since he has framed it in this manner, I
would ask him : What was the issue
mvolved 2 What happened was this. One
temporary rccord clerk in the non-banking
companies department of the Reserve Bank
in Calcutta, Lafter the inspection unit verified
the workload, was downgraded to the post of
a daftry.

Let us not go into the merits of whether
this downgrading was correct or not. Let
us not go into the merits of whether the
inspection unit took a correct decision or
not, Is it in the interests of the nation and
is it in the nterests of the working class that
this one single decision should have brought
the entire industrial life of Caicutta into a
state of paralysis ? This is one question
which 1 put to the hon Member's conscience,
first in his capacity as a trade unionist......

SHRI DINEN BHATTACHARYYA:
Let him answer my question. He is here
to answer my question. I am not here to
angwer his questions.

SHRIK. R GANESH: 1 am here to
put the matter squarely ; I am here to take
advantage of this forum for that pucpose......

MR. SPEAKER : Let him not talk of
consolence. Why does he enter into this
question of consciemoe ? What has the
House to do with onscisnce ?

K. R GANESH : | have indicated
%umwm took phivee.

BHADRA 3, 1894 (SAKA)
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The hon, Member has said that this downs

grading amounts to a punishment. When

the inspection unit of the Reserve Bank went

into the records in the non-banking companies

department, they came to the conclusion that

this particular post was nut necessary, and,
therefore, they recommended this,

The present position is that the Oldef
Minister of West Bengal, the Labour Minister
of West Bengal, and the Regional Lasbour
Commission (Central) in West Bengal, and
the Deputy Governor of the Reserve Bank
are in the process of consultation, and they
have almost come to a point where agreement
could be reached. Further consultations sre
going on. I think any further explanation
at this stage will not help the process of
consultation and the process of coming to a

settlement which has already been imitiated
there.

SHRI DINEN BHATTACHARYYA :
I seek your protection, Sir. I had puta
specific question .....

MR, SPEAKER : Rather, I must seek
his protection.

SHRI DINEN BHATTACHARYYA :
1 am always at your command, I shagl
abide by whatever you ask me to do, My
simple question is whether downgrading is a
sort of punishment or not, I am using the
term used by the hon. Minister in his state.
ment.

MR, SPEAKER : The hon. Minister
has given the factual information already...,..

SHRI DINEN BHATTACHARYYA @
He has not specifically replied to my question
whether downgrading tautamounts to & major
punishment or not. 'What does his conseience
say now 7 Let him be frank,

MR. SPEAKER :
just over one clerk ?

Is the whole troubls

SHRI K. R. GANESH : Yes, it is osly
one clerk who is involved, and the whale
trauble is over that only......

SHR! DINEN BHA‘!‘T&EH&RWA R
It is u question of prinviple.
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BHRYI A, P, SHARMA (Buxar): What
a pity that so much time of the House is
being takent on a caliiog-attention-notice on

the case of one single individual. (Inter-
ruptions)
SHRI MADHURYYA HALDAR

(Mathurapur) : Iam sorry at the mauner
in which the statement has been given. It
does not refer to the economic sitsation m the
eastera region, The Statesman says .

“The clearing of cheques and drafts
mostly from outstation offices continue
to worty businessmen and traders, almost
completely  dislocating the financial
transactions ; even it affects the common
man .. This to some extent has
created a scarcity of notes and comms n
some areas.”’

*“The worst sufferers are the small traders
and common man who do not enjoy high
vredit facilities from the banks”

This is the economic situation in the eastern
region, It 13 not a question of Calcutta alone
being affected

The statement refers to reversion of
“a temporary post of a record clerk n that
Department to that of a Dafiry with effect
from 29.7-72”., When this Daftry was
promoted to the post of Record Clerk, was it
recommended by the Rescarch Wing or not ?
If yes, when was he promoted and after what
time this post has been declared ynnecessary ?

My second question : The West Bengal
Labour Minster, Dr., Gopal Nag met the
RBI management and suggested restoration of
status guo ante. Tius formula of the West
Benga! Government was not accepted by the
RPI management. According to newspaper
reports, the West Bengal Government circles
‘feol that the intransigence of the management
stafnds in the way of a settlement’.

Again thor¢ are newspaper reports that
Shii Ahluwalia, Chief Manager of the Reserve
Bank went to Calentta to negotiate a settle-
mefit, but he came back, What was the
formula ho offered to the employees 7 Why
did the Reserve Bank management at Calcutta
rﬂmwmn«rmqﬂom formula

ihe West Bengil Goyernnsent 7

.
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My third question : Sometime back
there was a strike in the Bombay branch of
the RBI over suspension of two employees
there  Then the Union Labour Minister and
Union Finance Minister intervened to settle
it, Why is it that neither of them 18 coming
forward to have a settlement in this case
also ? Why have they left it to the whims
of the bureaucrats ? I want the Minister
who showed some sort of bureaucratic attitude
when he replied to Shri Dmen Bhattacharyya
to reply hike a politiccan and not hike a
bureaucrat.

SHRI K R. GANESH : The temporary
post was created 1in November 1967, When
it was created as a temporary post, the idea
was that 1t should be reviewed. In June
1972, after the Inspection Wing went nto the
whole matter, they considered 1t superfluous
and 1t was downgraded to the post of Daftry,
This 15 the factual position.

The Labour Minister and the Chief
Mmister of West Bengal have been taking
mterest 1in this matter Various proposals
have been made I would oot take the time
of House to detail the various points which
arc now under consideration aud discussion
In these discussions that are going on, the
Reserve Bank management itself has been
taking a view with a view to coming to a
settlement,

The hon Minister asked why the Fmance
Minustry 15 not intervening in the matter,
I made this point clear 1 the beginning
that there is an e¢laborate machinery set up.
The Reserve Bank is a statutory body. They
have been negotiating with them, They have
got recognised unions, and they have got
a federation and the federation has not yet
taken up this issue. The federation had
given its own proposals. As far as the
question of ths record clerk and daftari is
concerned, the proposals are there. As for
the clerk who was found surplus as a record
clerk in the non-buuking company department,
a new post has been created in another
department of the Reserve Bank where work
15 there, and one of the proposals Is that he
will be posted there from the date he was
found surplus here. This i3 a comorste
proposal which has been made, and it has
been accepted by the Reserve Bank,

The second ocomorsle proposal  is that
consequoi to thet, some julilos porwis who
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employees
wene (cansferred bere and there or degraded,
will aiso bs brought back to the original
position,

The point is, how should this strike period
has to be treated. In this also, various
concessions have been made by the Reserve
Bank, as far as the strike period is concerned.
They have not been found acceptable to the
employees.

I once again bring this point, if you
permit me, 10 say that a simple matter of this
type has brought about this whole collapse
of economic jife in Calcutta  Either there is
something wrong in the very concept of trade
unionism in which we involve ourselves, or
there is a way to be found somewhere.
There are so many machineries. I am not
going into the merits of the question. I have
given you the details, the details of the
negotiations of the Labour Mmister and the
Chief Minister of West Bengal. I congratulate
them that they are taking interest in coming
to a settlement on this 1ssue, at that level.

I want to pose this question again, with
the permission of the Chair ; that this is a
simple matter of one clerk, There are a
number of channels through which such a
matter could have been settled instead of
bringing the entire economic life in Calcutta
to a halt. So, not only the Reserve Bank
should think about the problem, but I think
the unions and the union leaders have also
got to think about it. They cannot be
allowed to hold the community to ransom on
an issue of this nature.

SHRI MADHURYYA HALDAR : The
Minister has always been saying that this
is a simple matter, that this is a question of
a clerkm-

MR. SPEAKER : Please

sit down,

I am sorry.

SHRI MADHURYYA HALDAR: I
am not asking any question,

MR, SPEAKER : That is why I am

asking you to sit down,

SHRI MADHURYYA HALDAR :
I want to mestion that this is not a simple
matter a8 siated by the Minister, It is a

BHADRA 3, 1894 {SAKA)
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matter affecting the economic situation, affair,
of a clerk. 1 do not mind if a Minister is
ousted or a Minister is demoted or an MLA
or an MP is ousted. 1 do mot mind that,
But this is & matter of & clerk who Is wvery
ill-paid. That is why it is not a simple
matter,

MR. SPEAKER : I allowed a Call
Attention motion on this matter, on which
they were asking for an Adjournment Motion.
Now, I am still more surprised after hearing
the facts,

SHRI SAMAR GUHA (Contai): Sir,
today I am extremely surprised to see the
exhibition of progressive conscience of a
progressive Marxist Minister in this House,
(Interruptiom) contrary to all the principles
that he professes. He was just going to
defend the bureaucratic highhandedness of a
manager, who was tactless in dealing with a
matter which, according to the Minister, is s0
simple, and the arrogance the local bank
manager showed in refusing to attend the
meeting that was convened by the Labour
Minister of West Bengal, He congratulated
the West Bengal Ministers, but he did not
have a word to say against the manager who,
in his height of arrogance and imtrinsigence,
refused to attend the meeting that was con-
vened by the Labour Minister. I am really
surprised to see that the Minister was time
and again saying that these are simple

matters. He was once proud of calling him-
self a Marxist, It is not a question of one
person.

SHRI K.R. GANESH : Sir, on a point
of order. Ido not understand the hon.
Member trying to mix up this question with
my calling myself Marxist. I think he may
speak on the subject under discussion......
(Interruptions)

SHRI SAMAR GUHA : Idid not use
that term from the political party affiliation
point of view, That term has a different
connotation. A person who calls himself a
Marxist has a different way of approaching
a thing...(Interruptions)

MR. SPEAKER : Please do not be
irrelevant.

SHRI SAMAR GUHA : It is not frele-
vant, A person who idoologically bulioves
.m w‘ainbll
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MB. SPEAXKER : When the Minister
has contradictad it, why should ke 2o on
plireisting in it ?

SHRI SAMAR GUHA : Hesaid it is
& yery simple igsbe. A man has been down-
because his post was declared surplus.
. Bot a question of principle is involved here.
Firptly, the person whom the Minister called
a3 8 temporary incumbent is a permanent
etiployee of that Bank ; but he was given a
temporary job. Then, they have admitted
that it is down-grading from record clerk to
daftri. Any person who has a certain element
of self-respect’is bound to protest against this,
And if the union to which he belongs does
not protest sgainst this, I should say that
union has fo right to exist, It is a serious
goestion, It is a question of dignity ef employ-
ment of an officer, whether he is temporary
or permanent, If the Government had pro-
vided him with & post of equivalent status
and dignity, one could have understood the
sngwer of the government.

Then the Minister referred to the workload.
We know what workload means. If you wvisit
any government office, you will know the
nature of the workload and how government
employees are working. Yet, the workload
of this poor record clerk bscomes a very 1m-
portant criteria for which that person has to
be down-graded, degraded and dishonoured and
put in R very undignified position as a dafui,
1f such a man can be down-graded, to use his
own word, the same fate may await the other
employees also, Therefore, it is the inherent
right of any trade union organisation to defend
such a case when a question of principle is
Invalved, It is not a question of one indi-
vidual but a question of principle. Therefore,
the trade union has done right thing in taking
up this cuse.

This is the 18th day of the strike and
this is the tenth day of stopping of clearance
of bank chegues by the Reserys Bank of
fodis. By this time the West Bengal State
Labour Minister, the Chairman 61 the Bharat
Clamber of Commerce, the President of the
Eogloseritg Association and many others have
sent's pumber of telegrams to the Central
Minister to intorvens because this stefke has
creatod & mess, 8 deadlock in the economic
sctivily o West Bengal.  More than Rs. 400
crores of cheques are nop being cleared sud
oo Purther cheques are being mcoopted, Can
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you imagine more thas Rs, 400 crores of che-
ques not being cleared ? The result is almont
dislocation of the trade and industry. The
trade and industry will hsve to pay huge
demurrage. The movement of raw materisls
and finished goods through West Bengal is
also very largely affected. This has created
a very serious situation. If they consider it
as 30 simple why is it that a Minister has to
fly between Delhi and Calcutta ?

Here I again want to refer to the arrogance
of the managem:nt of the Reserve Bank of
India. The officer in charge at Calcutta
refused to meet the Labour Minister when
he invited him If it is not going to seriously
affect the structure of the bank, f it is not
going to seriously affect the finances of the
bank organisation ; if it is not going to, in any
big way, affect it —~the West Benal Government
made a request that the cffect is going to be
serious ; it has almost led to a complete dis-
location—why don't you maintain the status
quo ? Was that not a rcasonabl: approach ?

This is the 18th day of strike Without
leaving the whole 1ssue, if the Government
consider it so simple, 1in the hands of an
arrogant, intransigent, Manager. why not one
of the Ministers fly to Calcutta and get the
matter settled ?

1 want to know whether the Finance
Ministry received the request, a telegram, from
the Bengal Government, not today but about
10 days before or a week before, and also by
all the Chambers of Commerce and Industry
of West Bengal to intervene in the matter
and, if so, why the Government did not take
prompt action to intervene in the matfer.

Secondly, 1 ‘want to know whether the
Minister would ask for an explanation from
the Bank Manager as to why he refuged to
attend the meecting that was convened by the
West Bengal Government Labour Minister for
solution of this problem, [ want to know
whether it is & fact that the West Bengel
Government made a request to maiatain the
Status quo and that they go to the megotia-
ting table to settle the matter without creating
any deadlock in trade and commerce.

1 want to know what is the Chief Minis-
ter’s formula that has boea found favour with
this ?mmt. What s the natgie of
that
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There Is another thing. The clearance of
cheques was not refused by the Bank emplo-
yees, It Is the Bank itself that stopped the
clearance. The strike started on the 7th and
from the 10th, the Bank itselt, not the emp-
foyees, stopped the clearance of the cheques.
Why could they not get the cheques cleared
through the State Bank of India ?

Then, 1 want to know whether the demur-
rage will be given to these concerns of trade
and business who have suffered losses as a
result of the bungling of the whole affair by
the Government.

SHRI K R. GANESH :
ber has raised three or four points which I
will answer. As I have said ecarlier, this
was a temporary post, deliberately categorised
a temporary post because the Reserve Bank
was not sure of this post, whether this post
will be necessary or not.

The hon, Mem-

The hon. Member has used a word *‘self-
respect’”’ not knowing the kind of work, the
difference between the work that a dafir]
and a regord clerk 1s doing...(Interruptions)

MR. SPEAKER : Please don’t interrupt
him, Have patience to listen to him. The
Minister listened to him patiently. (Interrup-
tions).

SHRI K.R. GANESH : [ object to that
word, He cannot take advantage of that.
He should withdraw it, (Imterruption)

MR, SPEAKER : It is very much in
bad taste. If he wants to speak in terms of
such words, it is very difficult to transact the
business of the House. Tomorrow, if
somebody were to say it to you, you will feel
hurt. 1 do not like it ; it is not in good taste
at all. (Interruption) He cannot coatrol
his temper.

SHRI SAMAR GUHA: I am also
responsible to that poor man, What am 1
for? Am1 nota people’s representative ?
(Interruption)

MR. SPEAKER : May 1 roquest you
Wit down ? How to deal with him 7 He
is & peoblem to me ;he is & headache to
everybody. Kiodly sit down. (Isterruption)

BHADRA 3, 184 (SAKA)
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SHRI K.R, GANESH ! In the Resérve
Bank, Class IV employees consist of peons,
daftries and record clerks. The naturé of
work prevalent in the Reserve Bank of thess
categories...(Interruption). These are impor-
tant ; you are trying to avoid going imto
detalls,

WEIW WET . WTT 4T A AT G
#{ ok fufree & s et o &
wava 3Y, qg @ NF Af 1 T N oW
w T 3 W

SHRIK.R. GANESH : As I was saying,
the nature of work of a daftr1 and a peon in
the Reserve Bank is to replace all current
files while the duties of a record clerk are to
attend to the maintenance of non-current
files for the requisitioning of which there is g
special procedure. Because he has used the
word ‘self-respect’, I have tried to explain the
real nature of work. The Reserve Bank
record clerk also belongs to Class 1V category,
Of course, the scale of pay is very high;a
record clerk gets Rs. 491 whereas a peon gets
Rs. 306. The other question was..

MR. SPEAKER : The only question
15, you could have paid him hfe-time salary
if this strike had not taken place. Now you
have lost so much because of that.

SHRI K.R. GANESH: 1 agred that the
strike should not have taken place, There
has to be some responsibility. On these issu-
es which are being placed before the House-
strike in Calcutta and various other things.
on the one hand rigidity on behalf of the
management has to be avoided and on the
other hand irresponsibility and negativism of
trade unions have to be avoided. Then only
we will be able to come to...(Interruprion)

SHR! SAMAR GUHA :
about West Bengal Munister...

He was talking

MR. SPEAKER: He noed not be
recorded. He is speaking without my per
mission,

SHRI SAMAR GUHA™*

wonw e ;o afr gfeee R0 o
g & & ww o A wfary

-

He i8 & very todcty man, What o do?

4
‘
TN faceded
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SHRI MANORANJAN HAZRA (Aram-
bagh) : The Minister has atated in his state-
inent that after inspection and review of
certain wing, the employees had been down-
graded. There were trade unions ; they had
notbeen consulted, Even the Labour Minister of
West Bengal has staed that siatus gquo should
be maintained. In spite of those facts, they
are violating the fundamental right of empio-
yees which is guaranteed under the Industrial
Disputes Act and also in the Constitution.
It is a question why the man was downgraded.
Hs has the right to make protest and he did
s0 along with his colleagues, and the union
took up the cause standing by him. The
whole economic situation in West Bengal has
been paralysed due to strike. It is high time
that we took up the question of fundamental
rights of employees. We urge upon the hon,
Minister to take note of it 50 that a peaceful
and honourable settlement can be arrived at.
He has stated in his statement that an amica-
ble scttlement is to be arrived at. I would
like to have a reply from the hon, Minister
that if the demand of the employees is justi-
fied, then an amicable settlement can be
arrived at  Otherwise, if this attitude which
the bon Minister has shown in this House is
continued, then there can be no settlement.
But shall I request the hon. Minister to be
sympathetic to the cause of the employees of
the Reserve Bank as well as the citizens of
West Bengal and the citizens of India.

SHRI K R. GANESH : The only point
10 be answered in the hon. Member’s question
is that since the negotiations are now being
conducted at the level of the Chief Minister
of West Bengal with whom the Deputy Go-
vernor of the Reserve Bank had an exhaustive
discussion, and the points of dispute have
been narrowed down and the only point in
dispute is now how to treat the strike period
wages, does it not require that at least on this
point of difference further negotiations could
take place and the strike be called off 2 The
whole dispute has been now parrowed down
only to the point as to how this strike period
wages have got to be adjusted. For that
also, the Reserve Bank has put forward a new
formula befors the Chief Minister. The
Chief Minister and the Labour Minister have
conveyed to the Class 1V Employces’ Union
tisls now formuls which they have not found
acceptable.

I would appenl to the Members that since
the issue has been najrowed down, let the
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strike be called off now and normaley restored
and this narrow issue can be settied by any
of the various machinery, They can even go
to the Conciliation Officer or for adjndica~
tion. They can go to the Labour Court.

There is no question of not having any
sympathy. But the questionl have been
trying to pose is that this issue which jsa
simple issue has triggered off such a huge
dispute bringing the entire life of Calcutta to
a stand-still. So, let the Government as well
as yourselves see how this can be solved.

SHRI KRISHNA CHANDRA HALDER
(Ausgram) : I want to appeal to the Minister
that irstead of making it a prestige issue, the
Government should take up the matter imme-
diately and scttle the matter at the earliest
possible time

1 would like to ask the Minister what
amount of business was affected by the strike
by Class IV staff of RBI. If it is not settled,
the strike may spread over the whole county.
So, this is not a simple issue. This is not a
simple mattec, Take it seriously and try to
gettle it at the earliest possible. I want to
know whether the Central Government 1s
going to tak: the initiative or not 1n the
matter.

SHRI K.R. GANESH :
unt of business affected, I have
figures.

About the amo-
not got the

About the ather question, all efforts are
being made to settle the matter as carly as

possible,

12.49 hrs.

RE. RAILWAY ACCIDENT NEAR
KADAYANALLUR ON SOUTHERN
RAILWAY

MR, SPEAKER : Papers to be laid.

SHR!I SHYAMNANDAN MISHRA
(Begusarai) : 1 have sought your permission
to raise a matter...

SHRI K. BALADHANDAYUTHAM
{Colmbatore) : You permitted me 10 ralse
the question abomt the rn!mq accidetst moas



